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MINISTRY OF RAILWAYS
[South Western Railway (Construction Organisation)]
NOTIFICATION
Bengaluru, the 3rd June, 2026

S.0. 2838(E).— Whereas by the notification of the Central Government (Ministry of Railway, South Western
Railway, Construction Organisation, Bengaluru Cantonment) S.04936(E) dated 31.10.2025 published in the Gazette of
India, Extraordinary, Part-1I, Section — 3, Sub-section (ii) issued under Section 2, Clause 20A of Railway Act, 1989 (24
of 1989) (herein referred to as the said act) the Ministry of Railway, South Western Railway, Construction Organisation,
Bengaluru Cantonment declare its intention to acquire the land specified in the schedule annexed to the said notification
for “Construction of 2 lane ROB in lieu of LC No.33 at km.59/800-900 at Pandithanahalli village ” in the district of
Tumakur, in the state of Karnataka.

And whereas the substance of the said notification has been published in “Prajavani news paper dated
14.11.2025 and Deccan Herald news paper dated 14.11.2025 under Section 2, Clause 20A of Railway Act, 1989. And
whereas the Competent Authority has received objections filed under section 2, clause 20D, considered and settled the
same appropriately.

And whereas, in pursuance of Section 2, Clause 20E of Railway Act, 1989, the competent authority has
submitted its report to the Ministry of Railway, South Western Railway, Construction Organisation, Bengaluru
Cantonment.

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the Section 2, Clause 20E of Railway Act, 1989, the Ministry of Railway, South Western Railway,
Construction Organisation, Bengaluru Cantonment hereby declares that the land specified in the said Schedule should
be acquired for the aforesaid purpose;

And further, in pursuance of Section 2, Clause 20E of Railway Act, 1989, the Ministry of Railway, South
Western Railway, Construction Organisation, Bengaluru Cantonment hereby declares that on publication of this
notification in the Official Gazette, the land specified in the said Schedule shall vest absolutely in the Central
Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired with or without structures falling in the stretch of land in the district of
Tumakur in the state of Karnataka.

State:Karnataka District: Tumakur|
Taluk: Tumakur Village: Pandithanahalli
SINo.| Sy No/ Type of | Nature of |Area in A-G Name of the land owner/Interested person
Plot No land land
1 50/3 N.A. K N.A. K 0-05 B.G.Gangahanumegowda
S/O Gangappa
2 53/3 Dry Dry 0-02 1/2 Neelamma W/O Vithalaswamy, Boganarasimhaiah

S/O Late Narasahanumaiah,

P.N. Girish S/O Narasahanumaiah (joint)
Gowramma W/O

Late Hanumanthaiah, Lakshmamma W/O Late
Lakshmaiah (joint)

3 55/1 Dry Dry 0-04 1/4 Narasamma and her sons and Daughters Narasimhaiah &
Narasimhamurthy (Joint), Lakshmaiah S/O Anjini,
Hanumanthaiah S/O Anjini, Gangamma S W/O Sathish,
Siddaiah S/O Ramaiah,H Gangahanumaiah S/O
Hanumanarasaiah, Chikkahanumaiah S/O Hanumaiah, L
Narasahanumaiah S/O Lenkappa (Joint)
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56 Dry Dry 0-03 3/4 Narasimhamurthy D.P. S/O Late Doddaiah, Kulalavadi
Inam, Puttahanumaiah, Danahanuma, Sanjeeva,
Gangahanumaiah, Lenkahanuma, Gangamma W/O
Huchhahanumma (Joint) Bhagya W/O Lakshmipathi P.H
57/6 N.A.K. N.AK. 0-00 1/2 M.N. Lakshmikanthaiah S/O Narasegowda
(1)50/3& |Road Road 0-33 From National Highway 48 to North side Pandithanahalli
(2)57/4 Village road from Sy.No. 50/3 to Sy.No 57/4
Total 1A-09G
(0A-33G
Govt road,
0A-16G

private land)

[F. No. W.271/CN/BNC/2026-27/Land SRP/1727]
PARDEEP PURI, Chief Engineer-III/Construction
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